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II7 THE CENTRAL ADMINISTRATIVE TRIKINAL, JATIPUR BEMIH,

JATIPUR,

OLa. Mo, 135/94 ™
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OM PRAIMASH & QRS ¢ Applicants,

UMION OF INDTA & ORS
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Mr, P.V. Zalla 3 Counsel for the applicants.

Mr. 7.D., Zharma ¢ Zounsel for the respondents.

CORAM:
Hon'kle Mr., Justice D,L., Mashtza, Vi-ce-Chairman
Hen'ble Mz, Uszhae Sen, Administrative Member

FER HON'ELE MR, JUSTIZE T,L. MEHTA, VICE-CHATRMAN:

Hzard the lzarmed -ounssl for ths partisa,
2. Most of the rmeliefs
have heen given to the applicants vide 6G0OI, Department of

Telecommunications® lettzr no, 57-22/94/T,2 Jzted

Sth Deczrmber, 1394, This order hze heen paszed after tha

rezpondents, opprses the grank of intsrest on the ground
that the Hon'ble Suprems Court has zarlier callen a view
and which hasg bheen recellsd, 2o the ceguszs of action cannot
be accraed,

order dated 5,172,994, the 0.2, s Jdiespoazed of acoorddingly
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and 21l coneecuential benefits should L given wik
period of three months, In cass the pavment is nok nade
within four rmonths, in the light of the arder dated
.12.:4, the rescpondents shall e lizkhls to way the
interzst at ths rate of 129 ner anrmm after the =xpiry

j“v’l.v.’L

of the four months., The aoplicant nos, 10 and 11£alreaﬂy
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retired, &5 khe henefit zhould be evtend=d o chen and

the pzansion should alzo ke reviszsed acoording to the

(5]

wveed of zccordingly, with no

order as to costs.,

lii D &

( L. MEHTA )
rative Marmbher Vice-Chalrman
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